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~THE INDIAN RAILWAYS (AMENDMENT) ACT 1968
No. 52 OF 1968

- [20th Decembe'r, 1968]

“An Act further to amend L?e Ind1an lewayr Act, 1890

Br it enacted by Parhamenp in the Nmeteenth Year _of - the
Republic of India as follows:—

1. This Act may be called" the Indian Railways (Amendment)
Act, 1968.

2. In the Indian Railwaysg Act 1890 (hereinafter referred to as
the principal Act), after section 100 ‘the following sections shall be

V . 1nserted namely :—

“100A. If a railway servzi;;nt, when on duty, is entrusted with
any responsibility connected!with the running of a train, rail-
car or any other rolling-stock from one station or place to an-
other station or place, and hlg abandong his duty before reach-
ing such station or place, without authority or without pro-
perly handling over such train, rail-car or rolling-stock to an-
other authorised railway serv%mt, Le shall be punishable with
imprisonment for a term whléh may extend to two years, or

© with fine which may extend to five hundred rupees, or with
both,

100B. If a railway servant’ when on duty or otherwise, or
any other person obstructs or causes to be obstructed or attempts
to obstruct any train, rail-car o;r other rolling-stock upon a rail-
way, by squatting, p1cket1ng, keepmg without authority any
rolling-stock on the railway or tampering with signal gear or
otherwise, he shall be punishahle with imprisonment for a term
which may extend to two years;;, or with fine which may extend
to five hundred rupees, or with both.”,
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3. In section 131 of the prmmpal Act, in sub-section (I), for the

figures “100, 101" ﬂ;&_ﬁgures and letgers “100, 1004, 100B, 101 shall
be substituted. B Ui i -

4. In section 148 of the principal Act 1n sub-sections (1) and ‘(2),

for the figures “100, 1017, the ﬁgures and letters 100, 100A, 100B,
101” shall be substituted.

.. (1) The Indian Railways (Amendment) Ordinance, 1968, is
hereby repealed.

(2 Notw;t standmg such repeal, anythlng dotie or any action

taken un er the prlnc1pa1 Act as amended by the sald Ordmance

- 14th day -of September 1968

1D of 1968,



